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Title: Discussion on the motion for consideration of the Apprentices (Amendment) Bill, 2014 moved by Shri Narendra Kumar Tomar on the 11th
August, 2014 (Discussion Concluded and Bill Passed).

HON. SPEAKER: We shall now take up Item No.17.

PROF. SAUGATA ROY (DUM DUM): What is the hurry in passing the Apprentices Act? ...( Interruptions) There are objections from trade unions and
from many other quarters who oppose the Apprentices Bill, which is anti-labour. ...(Interruptions)
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PROF. SAUGATA ROY : Madam Speaker, this Bill should go to the Standing Committee. ...(Interruptions)
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SHRI KODIKUNNIL SURESH (MAVELIKKARA): Madam Speaker, the hon. Minister of Labour and Employment has introduced the Apprentices
(Amendment) Bill, 2014 and he requested the House to consider and pass it. We are for passing the Bill without any delay. It does not mean that the
House should not study the provisions of the Bill thoroughly. What is the urgency to pass it in haste?

The steps for amendment of the Apprentices Act, 1961 were taken by Shri Mallikarjun Kharge when he was the hon. Minister of Labour and
Employment in the second UPA Government. The Inter Ministerial Group was formed by the UPA Government. The Central Apprenticeship Council
has been asked to give suggestions and the opinion of the stakeholders has also been called for. This process was started by the UPA Government
and now, the present Government has introduced this Bill before Parliament. This Bill, which is before the House, is something which is going to
decide the future of our 300 million youths in the country and their number is growing daily. We have around 300 million youths in the age group of
15 to 29 years, which is the eligible age group to join as an apprentice. The employability of our youth is a major issue which is being faced by the
industry. The graduates coming out from our colleges and technical institutions are far from employable, according to a study. Hence, on-the-job
training visualized under the apprenticeship scheme becomes all the more important. In order to convert our youth force as a potential work force,
we should be in a position to impart adequate skills and attitude to them.

While the UPA Government proposed the amendment in the Apprentices Act, the primary aim was to tap the potential of the youth force and



to convert the huge youth population into potential human resource. The vital suggestions emerged during the consultation process to make the
apprenticeship programme attractive like increasing honorarium to the trainees, restructuring the curricula, adding flexibility in working hours,
training etc., are not included in this Amendment Bill which is presented before the hon. House. This is very important. The UPA Government was
trying to do it. In this Bill, there is no attraction to the apprenticeship trainees. That is highly objectionable. So, the nation requires trained
manpower in various fields. Especially, construction industry, retail sector, food processing industry, hospitality industry etc. require huge

manpower. The Act should cover these sectors specifically.

There is a common belief that apprenticeship means such things happen only in big industrial organizations. The requirement of trained work
force is more in unorganized sector. But this Bill has not mentioned about the unorganized sector. Now the unorganized sector also needs more
and more apprentices. Hence the establishments under unorganized sector also need to be included in the Apprenticeship Act.

If you look at the history of the amendments in the Apprenticeship Act, you may find that the Congress Government and the UPA Government
only have taken the leadership in passing the original Act and subsequent amendments.

The Apprentices Act 1961 was enacted with the objective of regulating the programme of training of apprentices in the industry by utilizing
the facilities available therein for imparting on-the-job training....(Interruptions)
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SHRI KODIKUNNIL SURESH : Madam Speaker, the Act was amended in 1973 and 1986 to include training of graduates, technicians and technician
(vocational) apprentices respectively under its purview. It was further amended in 1997 and 2007 to amend various sections of the Act as regards
definition of "establishment’, 'worker', number of apprentices for a designated trade and reservation for candidates belonging to the Other Backward
Classes etc.

It was in 2007 under UPA Government for the first time in the history of India that Modular Employable Scheme was introduced in the country
to impart skill to the unskilled Indian youth and to certify the trainees.

The Skill Development programmes got an impetus and through various measures and programmes, skill development activities became a
major mandate for several departments in the country.

In tune with the initiative to develop skills of our youth only, the amendment of the Apprenticeship Act was taken up to provide on-the-job
training to the youth.

As I mentioned, in the proposed Bill, comparing the size and the rate of growth of the Indian economy, the performance of Apprenticeship
Training Scheme (ATS) is not satisfactory and a large number of training facilities available in the industry are going unutilized depriving unemployed
youth to avail the benefits of the ATS.

12.19 hrs (Hon. Deputy Speaker in the Chair)

The employers are always of the opinion that provisions of the Act are too rigid to encourage them to engage apprentices and the provisions
relating to penalty create fear amongst them of prosecution. They have suggested for modifying the Apprentices Act suitably.

The trainees also have the opinion that the scheme is not attractive to them as the programmes under the scheme are neither attractive, nor
according to the requirement of the industry.

The purpose of the amendment is to make the scheme attractive to all the stakeholders. But the proposed amendments neither satisfy the
employer, nor the potential employee.

Respected Deputy-Speaker, Si, a huge demand was raised during the consultations for the amendment to the Apprentices Act that the
graduates of arts and science courses may be considered for apprenticeship. But it is missing in the Bill and it has not been made very conspicuous.
Yet another major suggestion was to make this Act mandatory for the IT industry, which is a no-man's land for many of the labour laws, let alone
Apprentices Act.

A thorough re-look is required in the proposed amendment Bill in the interest of the unemployed youth. We are for the Act but before taking



up the Bill on the floor of the House for discussion and consideration, I propose that the Act should be subjected to review by the Standing
Committee of Parliament. After that it should be placed before the House.

Merely to raise the graph of the Government and to claim that in such a short time we have passed so many Bills, we should not rush these
types of Bills which are neither youth friendly not employer friendly.

I suggest that the Bill should be referred to the Standing Committee for its consideration.

SHRI DUSHYANT SINGH (JHALAWAR-BARAN): Sir, I rise to speak on the Apprentices (Amendment) Bill. I would also like to commend you on your
elevation to the Deputy-Speaker's position. It is the first time that I am speaking in this 16t Lok Sabha.

I would begin by saying that I commend the Government, the Union Minister of Labour and his team of officers. I would like to commend our
Prime Minister, who has, within two and a half months of coming to office has pushed and got introduced this Bill in this august House.

I just want to give you the brief history of this Bill. The original Act came in 1961. Thereafter it was amended in 1973 and again amended in
1986. Initially, it only looked at graduates of technical field. It was again amended in 1997 and thereafter in 2007. At that time, it basically looked
at workers belonging to other backward classes.

Today, we are a young India. We have to look at the aspirations of young India. Keeping this in mind, we have to strengthen our
manufacturing sector. Our manufacturing sector is not as good as our service sector. If you go through this Bill you would see that by pushing this
Bill, we will help those individuals, who are from arts and other courses, to be a part of this technical field.

My hon. friend from the Congress has just mentioned about it. I just want to bring to his notice and to the notice of the then Minister that in
2004-05 the seats allocated for apprenticeship were 2,53,541. Out of this, only 1,70,848 seats were utilized. Who was running the Government
between 2004 to 2014? In 2014, when the Congress demitted office, they had allocated 3,59,000 seats. Out of this, only 2,11,000 seats were
actually utilized. About one lakh seats were left for giving jobs.

Since then, our Union Government and the Minister are looking at ensuring that every individual gets an opportunity to be a part and parcel of
the change in society and the change in Government. We want every individual, who is in the service sector or in the manufacturing sector, to get a
job.

The Union Government received the recommendations of the Inter-Ministerial Group, which were then uploaded on the website, and were
sent to the Central Apprenticeship Council. Basically, a company or a group having its functioning in four or more States need not go to every State
Council. Now, they have to go to the Central Apprenticeship Council and get help through the Directorate General of Employment and Training.

We have also provided apprentices to get engaged at establishment level instead of trade-wise. We have looked at non-engineering
students. We have also looked at new courses.

The previous speaker was asking as to what we are doing for other courses. We are opening up 500 new courses. These 500 new courses
will adhere to respective fields and respective industry to ensure that more people get jobs and apprentices.

We are looking at texts. We are looking at syllabus. We are looking at registration. We are looking at new portal by which every individual
can be given an opportunity to look at the website and get a job. We are also looking at helping the employer for employing most people. So, we
are reducing the penalties on the employers. We are also looking at the Acts for hazardous and non-hazardous productive works.

I would like to commend the Government for having brought this Bill. I would like the Government to look at the State of Rajasthan, where I

come from, and where we have moved the Apprentice Act (Amendment) Bill and it was passed on 315t July, 2014. Every State has an opportunity to
do that. It was basically to create new industries, to create more jobs and the opportunity for the State to help small-scale industries. In respect of
any company having 250 employees or less, the State will assist the employer with 75 per cent coming from the State Plan.

The previous speaker was mentioning that we do not have enough training facilities. We, in Rajasthan, and also in this Bill, which the
Minister has brought before the House, there is a provision for having a third party training centre. With this, we can have centres to grow around
the industry and to be in close touch with the employer so that we can get good third party training facilities.

This Bill is also having a mechanism for resolving disputes. It is also looking at having good training facilities.

I would like to focus on the hon. Finance Minister's Budget speech, and paragraph 102 of his speech dealt with small-scale industries. Every
individual looks at small-scale industries. So, a lot of apprentices are coming up now. The hon. Finance Minister has supported small-scale
industries and wants to have people from SCs. STs and OBC communities as a part of them. This is the focus on which we want this Bill to go
ahead.

We, in India, are growing. I just want to give you the example of Germany. Germany has three million apprentices over India's three lakh
apprentices — three million over three lakh. We are looking at growth in our country; we are looking at prosperity in our country; and we want every
individual, every person to be part of all sectors, the primary sector, secondary, tertiary sector and to be part of our economic growth. In that
sphere, our hon. Prime Minister and our hon. Minister have been able to put this Bill through.



This Bill is very flexible. It helps the industries; it helps the employers; and it helps the industrial growth. As a true change in our today's life,
we appreciate that the Government on putting this Bill, of which 500 new trades would come up. Industry leaders such as FICCI, CII, ILO and other
organisations, all want this Bill to go through. So, I would urge everyone in this august House, to be part of this change.

In the end, I would say that this Bill looks at people working in hazardous places; this Bill helps individuals to be part of the website portal.
They can get jobs. This helps us to get the syllabus and course. This gives us testing time so that people can get tested and get a degree. There
can be nationalised testing process. This also helps us to grow in our economy. We

need growth. Our leader and the hon. Prime Minister, Shri Narendra Modiji is with us. We have the Minister of Labour with us. We have the entire
House with us. We all want growth in this industry. We want India to prosper and be looked at as a stronger nation.

With your help and support, we will push this Bill through and pass it.

So, Sir, I support this Bill and I commend the Minister and his team for bringing this Bill and we will all pass it.

PROF. SAUGATA ROY (DUM DUM): Sir, firstly, congratulations on your assuming the Office of the Deputy-Speaker. We are very hopeful of your
stewardship.

MR. DEPUTY-SPEAKER: Thank you.

PROF. SAUGATA ROY: Let me start by speaking on the Apprentices (Amendment) Act, 2014. Mr. Suresh from the Congress party has already
suggested that this Bill be sent to a Select Committee. I also think that this Bill is too important to be passed in the House in such hurried
circumstances on the last day of the Session. This needs a lot of deliberations and that is why I would again urge the hon. Minister reminding him
that the Railway Minister had also sent his Railways (Amendment) Bill to the Standing Committee. Similarly, he should also send this Bill to the
Standing Committee.

While I do not quarrel with the basic objectives of the Bill, this Bill has been pending since 2006. So, actually, this is an old wine in a new
bottle, which is what this present Government is doing -- repackaging old laws.

See, the other day, the Chief Minister of Kashmir made an interesting commenta€; (Interruptions)
SHRI MALLIKARJUN KHARGE (GULBARGA): One minute, please. Modiji has got objection in saying 'old wine in a new bottle'.
PROF. SAUGATA RQY : He does not like the word 'wine', I know. He referred to Amrinder Singhyji, I know.

Actually, the Chief Minister of Kashmir said the other day that UPA had done many good things but failed to publicize them. Modiji is
inaugurating projects, which were completed in UPA's time. So, that is everybody's style of politics. What he did in Kashmir the other day, were
all completed before. Even this inauguration of the railway line was also done earlier. But that is the rule.

SHRI KODIKUNNIL SURESH (MAVELIKKARA): It is a democracy.

PROF. SAUGATA ROY : Yes, it is a democracy. It is an ongoing process. But do not say fo 3ee f&aT 31T 18 &, Teer 3T 3reo T 3R 37 8T Fos 3reeT
81| Now, the main objection to this Bill is that the total number of apprenticeship is sought to be calculated on the basis of total number of
workers in a factory. This total number of workers includes permanent workers, contract workers and casual workers. Now, on the one hand you are
not giving any right to contract workers and casual workers but including their number in determining apprenticeship will lead to contract workers
being phased out. This is what is happening in the Maruti factory in Manesar, Haryana. They are slowly easing out contract workers so that
apprentices will do some of the works done by the contract workers. This is something which I am basically opposed to.

Mr. Dushyant Singh has spoken of the Rajasthan model. Rajasthan has enacted a new law. They have brought forward several labour laws.
They have changed the Contract Labour Act. They have changed several laws, including Industrial Disputes Act and Contract Labour Regulation Act
which are basically anti-labour and meant to help the industry. Mr. Dushyant Singh mentioned that FICCI and CII have supported it. Naturally, they
will support it. But I may remind you that in Rajasthan, BMS, the trade union wing of the RSS, has opposed the changes in the labour laws made by
the Rajasthan Government. The BMS has totally opposed it and they will come to the streets soon to oppose the changes made in Rajasthan. So, I
am not enamoured of that.

Having said that, let me say that it is necessary to increase the number of apprentices in the country because in our country the number of
skilled workers in the employable age is only 6.7 per cent whereas in China it is 50 per cent; and in European Union, it is 75 per cent. It is necessary
to impart skills to our young men. The Government had earlier set a target of achieving 50 crores of skilled people by 2022. Now slowly people are
detracting from that. They are saying that this 50-crore target was fixed taking a growth rate of eight per cent. If the growth rate does not reach
eight per cent, then the number of skilled people will come down. But basically, it is a laudable objective that we skill our people and it is necessary



to improve the employability of people. So, there would be no objection to an Apprentices (Amendment) Act but I see it as a part of the bigger
labour reforms which this NDA Government is attempting. They are trying to amend the Factories Act. Next day they will amend the Industrial
Disputes Act on the Rajasthan model which will ultimately go against the interest of organised labour which has been earned by continuous struggle
over many years. So, I see in this Apprentices (Amendment) Act and the hurry to pass it an attempt to initiate the so-called labour reforms, pro-
industrial labour reforms that this Government is attempting and ultimately, it will go to hire and fire theory that this Government may be believing
in.

Having said that, let me say some positive things about the Bill. One thing informally, in the Apprentices Act, the employers were told that if
you violate the law, then you will have six months imprisonment. It was a little ridiculous provision. So, that has been replaced by a fine. I have no
objection. No employer has been jailed under this Act. So, removing that would be a good idea.

In the previous Apprentices Act, if a company had a pan-India operation in three or four or more States, then it had to seek permission from
the Central Council and from individual State. That is being removed under the new Apprentices (Amendment) Bill. Even if a company has a pan-
India operation, it can employ apprentices in all the places. Earlier, in the Apprentices Act you could not get apprentices from other States. Now, in
the amended Act you can get apprentices from other States, which is again very welcomed that apprentices may travel from State to State.

Previously, the apprentices were fixed trade-wise. In this country, 254 categories of industries were included. This is sought to be removed
through this Bill. The employer will have the option of engaging apprentices irrespective of trade they are put in. They can also specify new trades.
The Act was passed in 1961; since then a lot of changes have taken place. As has been spoken, the IT industry — the service sector — has come into
being. So, new types of apprentices will be necessary.

Sir, we, who work in the trade union field, face a common problem. All the apprentices, who are working in a company, when their period
comes to an end, come to us and say that they will not get a permanent job. I have to tell them that their period is ending. What I propose is that
the apprentices, working in private industries or in Government industries, should be given priority in employment. In Government companies — there
are ordnance factories, which employ apprentices — age relaxation should be made in the case of apprentices. Then, these people will be
encouraged to learn more in their jobs.

The other important thing, which I want to say, is that they are trying to create a new exchange of information through a portal site. The
employers can recruit apprentices according to their own policies. The provision of sitting in examinations after competition of apprentices has been
made optional. The main thing is that the new Act allows employers to take non-engineering graduates and diploma holders. The idea is basically to
widen the number of apprentices. The National Skill Development Corporation is not sufficient. There are lakhs of unemployed people in the country.
So, more doors are opened for apprentices and it is a good step. But, this Apprentices Act should not take advantage of workers by employers so
that they can dispense with contract workers and use apprentices in place of permanent or contract workers.

Sir, let me finish by saying that if the Government thinks that they will enlarge skill training, I have no objection. If they want to employ more
apprentices, we will have no objection. But, the organised working class in this country will oppose any effort by the employers to go towards a hire
and fire policy. They will oppose any effort by the employers to change the Factory Act to include 12 hours in their working day from which they will
have to work for eight hours. Any anti-labour move by the Government will be resisted tooth and nail by all trade unions, including the BJP's
Bharatiya Mazdoor Sangh.

*SHRI K, PARASURAMAN (THANJAVUR): Hon. Deputy Speaker, Sir. Vanakkam. We cannot control communal violence and riots through laws; only
by implementation of people welfare schemes we can control communal violence. Hon. Chief Minister of Tamil Nadu PuratchithalaiviAmma has been
taking several measures in providing opportunities to all the people irrespective to their caste creed and colour. Hon. Chief Minister Puratchithalaivi
Amma treats the people belonging to all castes as equal and provides opportunities to all of them. MPs, MLAs, Representatives of Panchayats,
Office-bearers of cooperative institutions, government employees and others are provided equal opportunities on the basis of population and not on
the basis of caste or religion. Hon. Amma upholds oneness among all. Without any discrimination of caste, creed and religion, Hon. Amma provides
laptops, bicycles, uniform dresses and other materials to the students of Tamil Nadu. Hon. Amma rules the state without showing any sort of caste
discrimination. Under her able leadership Tamil Nadu remains a peaceful state. Hon. Deputy Speaker Sir, Tirukkural is a master piece written by
Saint Tiruvalluvar, 3000 years ago and it stands as a testimony to oneness and one society without any caste bias. The great poet Bharathi has also
written in one of his poems for children that there is no caste in this world. This is a land where Lord Buddha, Jesus Christ and Mahatma Gandhi
preached social harmony.

HON.DEPUTY SPEAKER : You should speak about Apprentices Bill. You talk about training programme and factories. You have to speak on the
Apprentices (Amendment) Bill. You speak about the training programmes in factories.

*SHRI K.PARASURAMAN : Tamil Nadu is a peaceful state in the country. Apprentices are provided hands on training in the state of Tamil Nadu.

SHRI NAGENDRA KUMAR PRADHAN (SAMBALPUR): Hon. Deputy Speaker, Sir, the Apprentices (Amendment) Bill, 2014 is being discussed in this

House. The statistics say that up to 315t March this year, a total of 4.90 lakh persons got apprenticeship training, and out of them, only 2.82 lakh
apprentices, the trained people got jobs. This is the situation because there are stringent laws which the management has to follow. So, they are
afraid of providing jobs to these apprentices.

Sir you know that as the country goes ahead, development activities have also been taking place. Irrespective of which party is in
Government, progress is there. Therefore, lakhs of employment opportunities are there, but trained people are not available. If even some trained
people are not getting jobs, it is because of the stringent decisions of the management of different factories, which may be belonging to the public
sector or the private sector. In this context, I want to draw your attention to this because this Bill is at the discussion stage. The way the
unemployment is there throughout the country, only the engineering branch people are getting this training. It has to be expanded so that even high-



school certificate holders -- that is, those who have passed and even those who have not passed -- or those who are non-engineering graduates and
those who are Twelfth pass have got the scope to undergo training in factories.

There are thousands of posts in the Government and private sectors. If this type of training is imparted to them, then definitely thousands of
people / students will be engaged. This is a positive thing. There are some positive things and some negative things in this Amendment Bill, and this
is one of the positive things.

The second positive thing in it is that this has been expanded to the private sector. Any private institution is allowed to give training to these
apprentices. So, this is also a good thing.

Another thing is that the age limit was 14 years. However, there is a provision in this Bill that this can be extended to 18 years with regard to
hazardous job. Anather point is about management. If management is not properly handling the things, then there is imprisonment for the employer.
However, this has been changed and no punishment will be given and only a fine would be imposed on him. This is a good thing because if there is
restriction on the person who is going to invest money, then he will not be encouraged to put up industries or factories.

There are also certain negative points in it. Suppose, the advisor of a unit carries out whatever he things fit and if the management does not
agree to it, then there is no problem or difficulty in it. This is a negative point in it.

Likewise, there are a number of negative things in it. I think that we should discuss this matter. Previously also, this matter was discussed at
different stages, namely, this was discussed in the Inter-Ministerial Group (IMG); the recommendations of the IMG for making changes in the Act
were uploaded on the website for seeking comments of public; deliberations took place for it; and Seminars were also conducted. At least, the
Department tried to go to the people before introducing this Bill and seek their opinion. In this case, most of the Members are interested in
discussing this issue thoroughly. Hence, in my opinion also this Bill has to be sent to the Standing Committee. This is my suggestion and appeal.
Thank you.
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HON. DEPUTY SPEAKER: We are skipping the lunch because we want to continue this debate so that this Bill can be passed.

Shri Konda Vishweshwar Reddy to speak.

SHRI KONDA VISHWESHWAR REDDY (CHEVELLA): Thank you Sir for giving me an opportunity to speak on this important Bill.

Sir, when we go to our constituency, people come to us with various problems. TS 3 AgT g, T oTaT &, SIAPRER FH g7 3 | &l The
most depressing problem is that when they say they do not have a job, get me a job. It is depressing because thousands of applications are
received and I can help only three or four. I believe that every Member of Parliament experience this problem.

Sir, power, water, health, corruption, extremism and communalism are not the problems which our country is facing. The biggest challenge
for us in our country is to gainfully engage the youth, train them and employ them.

Sir, in Rashtrapati Bhawan, our Prime Minister reiterated the same sentence three times. Please allow me to say here the same sentence
three times. A youth came and asked our Prime Minister, Modi ji for a job and he said: X 9 331t &, Hev Siler anfgw| A S o a1 & 3 &=
STt &1 367 T T A O f2al &1 3ot Tt o ol 3110 & STy €1 330 TORT ot o A arr Rl |1 &, 3l & @féhet &7 STt €1 This apprentice
system is a bridge between the education and the employment. Where the education falls short, there this apprentice system fills that gap and
make one employable. I think we have not understood the fundamentals of apprentice system and its evolution world over including our own
country. The apprenticeship system evolved in different countries at different times and most of it became formal in the 15t and 16t century. The
first apprenticeship was in the Statute of Apprenticeship in 1563 in Britain. Modi ji's stressing on the importance of this Bill is very relevant. It is the
biggest challenge of our country. We have to appreciate the Government in getting this Apprenticeship Bill passed in this very first Session. We
cannot afford to let this Government fail in its most important mission but by passing the Apprentice Bill in this manner, we are guaranteeing that
the Government will fail in its mission of engaging, training and employing the youth.

I would like to make three points as to why we have not understood the fundamentals of the apprenticeship system. Firstly, the
apprenticeship system is engaging and training the youth and qualifying them. They are developing the youth from being unemployable youth to
employable youth. We are developing the youth. This is what is called as human resource development. Unfortunately, the subject has been
addressed to the wrong Ministry. It is the main responsibility of the Ministry of Labour and Employment. Ministry of Human Resource Development
should have been engaged with it.

There are three important points. Basically, you cannot become an electrician without having a certificate from the union or the guild. So,
there are trade bodies for each vocation. If you set up an apprenticeship system without having bodies for each trade, it is like putting the cart
before the horse. It is bound to fail.

Secondly, why would a youth go in for that? As some of the Members have said, the apprenticeship system was abused. It was abused in
child labour and so on. It was illegally abused. Now we are going to legally abuse it. After all, what does a youth get? He gets Rs.1900. He is not
guaranteed a job and he is not guaranteed quality training. Now, by passing the Bill, we are ensuring that the Government will not reach its main
goal. I think, we cannot afford Prime Minister Shri Modiji to fail in his most important mission. The Bill has to go to the Select Committee. Otherwise,
we are guaranteeing a failure of the Government in its most important mission.

A0y arorer g (FeweT) : 3UTCAET Feled, HIIH Sgi-aged Tear | H g (TRNeeT) fagas, 2014 S HAFIH 1961 7 HRMGT &R H ol Fege fomar
IFAT R, 36 FHYE & 9= ST T V@1 €1 3T 3 TRl & Ugel A 1973, 1986, 1997 AT @ 2008 # o FeRlltreT oIy a1 | g dredl TR Bl
S TR T SRR 2 TS 31T ST ST T & o 58 RN Shlefed 1 i e iioren &, 3o SRIGTOT &t & sigcl Y ShieTigdll il Feel] hiell IS @1 & | 56
FROT I 8 AT bl G RE & Y 76T I Teh| 58 AT F TRMessT et o felw Aol a7 1o g3 A1) 38 WA ¥ 39T T &F e $o7-8F
fReg3ft oX FRirersT et  31fe & 31frer TRt o iRt s S e &1 31T §AR 221 3 Tafiowt &l 7 U 3Tercter aRiram amam ¥ 76 4.9 o A
39y &, oifehet 38T TR A 2.82 oG olT & SEHI 8T 30T & ¢ | Tg 31 dfeeien T & U1l S isde HeeX &, 30H 3R o7 931 T &) s
BereT 39T SHY I AT| 3 TH TR H Frgae Hered &l 37 Siise I a1t T 910 &) Ig AT A W E@R1T A9 e &, ifehed S8 30 U Gd



€1 FEr S oY 3197 T o U e 3R AR ST A S, O 38 36 SIGHIT & ded ol ST 31 81 §ehdl & o Ueh Ifele arR Tl 31 &, o 7 o
&1 TAAT I I , Tl §3-98 W Colied ¥ 31 36 U &1 gfAe F A colie B, S 6 TRfcraet et Aide 1 Scest ael 81 F8 W -1 goil i
AR T BTN cTeh e S et & | <ifh Uk & gfAe & 3R 38 gfte 9 g oig &3, o 759 ot & 1o ot 3 RIegait ot oy w78t et ardem| 5w v
HREIET foRaT ST Hehcl & o 3R Uah €1 #Ifieh 1 & FiAE 38 T #E, A 3ot 37 30T 2Her et & SATeT A S1eT St 3 ors el i Hehel B

& i g i Fdyren 3 s St Qe anfder B IR §, [T o # s il el S B o) 3 S IEFRIAT FRR 9,
FoTehl T FISIGY! fohciot! o, TgoT ST s STaLeT w1l ATl oifdeT 31 38 TelessT Tatyes # 36 caaea o seg &9 3 gl 3R 38 ot 37
St e TR | S8 R W, Tger St AT 3 g e & 9] AT Rl A, o 36 AU S 7 & FRIART 1 JIaeleT oI, 307 97 Uah TR 3
&1 3 ieRrel & AR A e Rl Y, 7 oot s 31Tk Sater o & AR Tar S, g o v FaeTaiey Fed ¢ 39 e 3 S i ge
8, UEoT & Sl TatiieT &, 36 ITER T ST SR 3T @ it &, S IMSERNS & TRITT oY arel SISWIR &, S I oy it derex ar wisere
Yo F AR F AT ST §, Uicetsr Fere 7 dr wraen= AT & YRIET0T &1 & 3 AfE gl W Ue ReFd &, aF 34 gl W Afag FAerdr 2| ot ursde
Ve F U TG 76T ATl FeT I & T 38 37 SiST ST AR S HISERAE IR Tt &, S FBTelleT glost STy &, Sit HIRIETor 9reet &t &, i
T8 R e, R &, ot a7 37 AR T F i oy, 0T WIaeieT o 33T far Sierr Tifgv| S act s&eT T9se & IR § 3R 31y arer a9 & sae
¥ AT At @ AR

mqﬂmﬁaﬁ#%ﬁ?mmrﬁﬁ;ﬂaﬂmﬁgﬁmﬁ#mﬁmmhrﬁﬁ, 65 PEET WG Aletarr A g, fFehr 37 35 a¥ &l
QAT ZoTehl SN S FoT SC? G St TEehes 31 SeAlel &7 Gfta 31 gAY Ugdlel T 8T & A1 O 8 I &1 697 38 [ehes Sfear &t =i &,
fafdiest &1 &, =1g 9 T 8 &, 1 T3 T Y, ol 8l 3 SoTent Y PRI FAIT ST, 3y St Sfeteet Uit foam S arfsr &
CRI-gferar 3 37 AT FR T, oY altendl TTeet a Heh 3R G ER1 1 IRicaaedr 3 Aol o b | forg =T # gansit & soet e g, S ay
2022 T 3470 o R FRIeT SR & S G87M, UHT Teh IeTAIT 37T &1 o Sclet JRIeT NIl a0 637 el G, S cloh B4 eg Cafwiiehel
FRNRTOT FET &R 37T T FEAT H AVSHIR Ao e U F E 3N e N & AT W R I T @R N I Fg © I FAlcamt Faa R arg,
oifefet CTeFeTohol Tojeriet o161 | ETeFeichol UsfeIeT o Blel o hIRUT Seiehl hIA a1e! [eteicll| TH.T., TH.h#, S TH . 33 fordy gu ot g7 @ &, ity
ged O @ €, et TaTaher TR o 81T & FR0T 3oTeh! ASPIR ¢! TReT o TeT &1 3117 SRt 3 it 1 8 o Q& S A e &, 3T et 37
TeitereT T Se 3R S i RtRres aeT o ARy 7 S o s R g, e A v o wamererile ¥ 3T g 3 g it & oo o g
WA &, & I ToiT & [ Sl & e [afoms, Oe & S Rfoe 3k Soe 7 e fRfeeT & st Rt ¢er €1 S8 35 Srif & spcgarar
Selell FSTCT €9 &1 it 37ToT SRt 301 a1t 3 & o 31 oy o & el oy o a9 & fereik et =nfie |

ATERT FRC, 3 U At 3R Fgam| S ISETS W aeer €, S it €, a1 A o 3% a1 3 o o vater 8, At A AR 3
Tl 1A A &, ol 38 W T GRIFBIT S @ 757 91T & & 36 aear AR e TRu| S8 O 3R T & Talsl &1 @ifev| S Sefer
A AN &, St e TR ¥, ST TRIetoT ok fReieT &, 38 9T 97 ¢, 36 H1 2400-2800 T9C ¥ 3RT e ¥ o 3 Ty 3 o swamdy Sy
S §1 58 T & ded S Gl 3 ol 58 S Gl & i §, et srsde de F % S TR P oo T 3Tavah 1 FE o o
3HH TRMeIeT e AR At I Ueh 3T dea 33T 81 3190 gAY fR=eror &g @ & T 38 WX el &y & 9d 38 Tl §iAfa & et St a@nfgu
fAfRea div X Furl 8RR & 3ol SR R U FEaquT TR B, T S IIfeT, S g aifey, o Fol-apeh Y e o Y §, S g A
SRASTTR Hlsfaliel! P ST P &l §T, 31T SRISHIR sHloraledl o el ST | gt S5 T # FRIBTOT $ER-3R 31eh T8 £ 37 POR Flefedl o PRUT
QME ST SHH oI LT et T 6T &1 OF T 37 3RR S Berr AT o U3, aF o1 a1few) g TafaR &, S0 Ao o & g HOeR &1 T80
el ol R A A W Y AR 3T e A ARG I Foger B Qe 37 IRafelar T AR 3R 7 w0 @it & e ¥

H o oo 9 e & T gl

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Sir, I rise to participate in the Apprentices (Amendment) Bill, 2014.

It is true that we need skill because we believe that efficacy of skill can kill the pangs of unemployment. There is an adage that well begun is
half done and apprenticeship seems to be the training of the beginner for the job market. It intends the promotion of new skilled manpower and
honing the old skill so as to adopt to the emerging job market.

I will simply draw the attention of the hon. Minister to the memorandum regarding delegated legislation in the Bill. I am of the personal view
that what you consider as a matter of procedure and detail requires thorough scrutiny by this House or by the Parliamentary Standing committee.

The Bill does not talk about the level of stipend which will be paid to them. The current stipend levels ranging from Rs. 1,090 to Rs. 1,620 for
trade apprentices and Rs. 1,440 to Rs. 2,600 for graduates and technicians are so low that they do not even cover the cost of transportation of the
apprentices. Further long duration of training at such low levels makes the programme unattractive for a large section of candidates.

I would like to draw the attention of the hon. Minister to clause 9. It states that the weekly and daily hours of work of apprentices while
undergoing practical training in a workplace shall be as determined by the employer What safeguards are there to ensure that these poor
apprentices are not over-exploited or made to put in more hours of work than what is reasonable? Do you have any regulatory framework in place to
check this kind of aberrations?

Again, there is no short term and long term requirement of skilled manpower in various sectors because there is no sector-wise



standardization that has been expressed in this Bill. For example, if you take the aviation sector, as per Government estimates, over five lakh skilled
workers would be needed in the aerospace and aviation sector over the next ten years. Similar is the situation in food processing industries,
healthcare, manufacturing, tourism and hospitality and other sectors. I would like to know whether the Government is well equipped with the
requisite infrastructure to create and impart skill to the youths. Therefore, I would propose that the Government should take the initiative for the
creation of infrastructure under corporate social responsibility because it will help a lot.

There is also a feeling that the current curriculum is outdated. Moreover, there is also no uniformity across the country with regard to the
entrance examination for admission to ITIs. All these things including upgrading the infrastructure in ITIs require immediate attention. They have
to be attended on a priority basis.

Therefore, there is a lot more to be done through this legislation. I do not have any dispute with the intent of this legislation. But the fact is
that there are many lacunae which are observable and they need to be obviated. We know that there is a demand for health safety and welfare
measures for apprentices; there is a demand for leave and holidays for them. The employers' liability to pay compensation for injuries has not been
explicitly depicted here.

I would also suggest to the hon. Minister that the Ministry may appoint National Advisory Committee. That Committee can include all the
stakeholders including representatives of employers, representatives of labour, educated officers of other executive departments. If we want to
make it a comprehensive legislation, we should take all the stakeholders into confidence. The intention of the Bill is to develop the competence level
of the apprentices and that intention should be realized.

Sir, I shall be very brief; you have already warned me that there is shortage of time.

Apprentice is a powerful vehicle for skill development; it lubricates the labour market from rural to urban, from unorganized to organized, from
subsistence level to decent wage living. That is why, it acts as a lubricant in the apprentice market. But I find that this Government is in a hurry to
pass the legislation, which is contrary to its intention. The Government recognizes itself as a Government for the corporate, by the corporate and of
the corporate.

HON. DEPUTY SPEAKER: I told you already that we are not going to have lunch-break today.

SHRI MUTHAMSETTI SRINIVASA RAO (AVANTHI) (ANAKAPALLI): Thank you, Sir, for giving me this opportunity. I will not take much time. I support
this Apprentice (Amendment) Bill, 2014.

What is the strength of India? Mainly, it is human resource. Within a short span of time, how China became a super power? It is only with the
help of human resource. But unfortunately, in our country, even though human resource is available, we are lagging behind in skilled manpower. So, I
strongly feel that this Bill will definitely help improve competency levels of our human resource. But I suggest one or two points.

At the time of apprenticeship, the remuneration that is being paid to them is very low. I would request the hon. Minister to increase the
payment. Secondly, at the time of apprenticeship, the facilities must be extended to apprentice people, as is being done in the case of the
permanent workers. The third is that we have to change the educational system. There is a lot of difference between the industry expectations and

institutional training. He may be 10t class or inter-mediate or ITI or diploma, but he requires a lot of practical training at the school and college
levels. If it is done, when they come for job, definitely they would cope up very quickly. But unfortunately, in our educational system, we are giving a
lot of importance for marks and theoretical knowledge than the practical knowledge. That is why, even though lakhs of people are being educated in
this country, a very few are getting jobs. So, I would request the hon. Minister not only to pass the Bill, but from the Government of India, he should
enforce the corporate sector — it is the corporate social responsibility — to improve the technical skills of the Indian youth. Improving technical skills
of the Indian youth should be made mandatory for all the corporate companies in India as then only the industries will progress and the country will
progress. With these few words, I support the Apprentices (Amendment) Bill, 2014.

SHRI M.B. RAJESH (PALAKKAD): Thank you, Mr. Deputy Speaker, Sir. Many of my esteemed colleagues have already expressed their concerns
regarding Apprentices (Amendment) Bill. I too share their concerns and my view is also that this Bill needs detailed scrutiny and hence should be
sent to the Standing Committee.

Sir, India has the youngest labour force with 12 million new entrants in the labour market every year. Only 2.5 per cent of the employees
have any certified skills. This points to the utter lack and total failure of training facilities in our country.

Sir, we hear a lot about demographic dividends. How will we be able to reap the benefits of demographic dividends? Benefits of demographic
dividends can be reaped only if proper training and skill development schemes are there. Why the apprentices training schemes have failed? The
Government has accepted that the performance of apprentices training schemes is not satisfactory and a large number of training facilities available
in the industry are going un-utilised thereby depriving unemployed youth to avail the benefits of ATS. Why this has happened?

This has happened because private employers are not taking up the responsibility of imparting training to the new entrants in the labour
market. They are not interested to do that. They are only interested in recruiting trained labour force. They only want finished products. They do



not want to recruit apprentices and give them proper training. In their quest to maximize profits, they are searching for trained labour. They are
searching for finished products. What should we do?

Why they are not doing this is, because this Act is rigid. The reason being put forward is since the Act is so rigid, proper skill development
training is not being imparted. It is not because of that. Is it because there is a penal provision for imprisonment? You are taking away that
provision now. Is it because of that? No. Can you give a single example of sending some employer to jail for violating this Act or any other labour
law? In the entire history of our country not a single employer has been sent to jail or imprisoned due to violation of labour law. Is that the reason?
These are only arguments for the sake of argument and I do not agree with this.

Secondly, no absorption is taking place. After training, no absorption is taking place. My suggestion would be to link the incentives given to
corporate industry to employment....(Interruptions) I will conclude in two to three minutes. This is an important Bill. This is not going to be sent to
the Standing Committee. At least, let us have a detailed discussion here.

So, for ensuring absorption of apprentices you should link the incentives given to industry to employment. In the name of growth you are
giving lakhs and crores of rupees as incentives. Let it be linked with employment.

Thirdly, coming to the Bill, why is proper training not happening? It is because these employers are not interested in giving training. They
are more interested in recruiting cheap labour in the name of apprentice and training. Sir, you come from Tamil Nadu. I can give you a lot of
examples, especially from Tamil Nadu and textile sector where 90 per cent of the workforce of a factory is branded as apprentice or trainees.

Why are they recruited as trainees? It is because if they are recruited as trainees, they will not come under any Act; no labour laws are
applicable; no minimum wages are to be paid; and no other benefits are to be given. This is nothing but blatant violation of Apprentices Act. You
should look into this aspect and this should be changed.

This Bill is giving free hand to employers. It says that the hours of work and leave will be as per the discretion of employers. This is giving a
free hand to employers. This should not be left to whims and fancies of the employers alone.

Finally, before bringing such an important Bill, you should have discussed it with stakeholders. I am sure you have not discussed it with
stakeholders. You should have discussed it with various trade unions and youth organisations. Anuragji is sitting here, He is the President of a
youth organisation. Iam also representing a youth organisation called, Democratic Youth Federation of India. You should have discussed it with all
stakeholders. You have not even consulted your own trade union, namely, BMS, which is staunchly opposing this piece of legislation. You have not
been able to convince even BMS which is your own trade union. You might have uploaded this Bill on the website but there was no detailed
discussion. There was no consultation with stakeholders, that is why, I am demanding that this Bill should be sent to the Standing Committee for
detailed scrutiny and discussion.
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SHRI E.T. MOHAMMAD BASHEER (PONNANI): Hon. Deputy-Speaker, this amendment to the Apprentices (Amendment) Act is very much
necessitated because India is a fast developing economy and in the formation of human capital this kind of a legislation will be helpful. Earlier also
we had made an amendment to the parent Act in 1973, in 1986, 1997 and in 2007. The purpose of the amendment is very clear.

This is intended at widening the scope of the existing Act and to create opportunities for youngsters to get more practical training and attain
skills, knowledge and also to simplify the process for registration of apprentices and for exchange of information through a portal site and
employability enhancement programmes are also envisaged in this.



Under-employment is a problem in our country. If people attain skills, then that will give a lift to higher employment. Manpower generation
should be in accordance with the need in the employment market. We all know that there is a gap. What is that gap? In schools the students attain
certain skills but skill attained in the schools and skill required in the employment market is different and there is a gap in between . The provisions
of this Apprentices Act will certainly bridge up that gap to an extent.

Sir, we require 500 million skilled workers by 2022. We have to foresee that skill development is linked with economic, employment and social
development programmes. When we make planning for formation of human capital, it should be done in a scientific way. We have to discuss a very
important thing and that is about conversion of our employment exchanges to career guidance centres. Now, what is happening? We are having
problems in finding the right man for the right job. That problem has to be addressed. So, the employment exchanges will have to be converted into
career guidance centres also.

Regarding formulation of the courses my friends were saying that we have to restructure and redesign the courses to meet the demand in the
employment market. Similarly, whether it is an engineering college, or polytechniques or an ITI, it should be reachable to the marginalized and
poorer sections of the society.

Similarly, another important area is that we must have linkage with industrial establishments and educational institutions. That is also very
significant while discussing this topic.

We are having the National Council for Vocational Training. I suggest that we must take emergent action to revamp NCVT. \ Coming to
ITI, we know that it is a very good institution. It is having wide scope but unfortunately, almost all the courses offered in ITI are outdated courses.
So, we have to redesign the courses according to the need in the employment market.

Towards the end, I suggest that the community college concept in Kerala is very important. Villagers also get training, short term courses
and long term courses. That concept can also be tried.

I would like to say that 65 per cent of our population is below the age of 35. It is an asset for our country. If we make scientific planning of
human resource, I wish to say that India can conquer the employment market of the world.

With these few words, I conclude.

SHRI PREM DAS RAI (SIKKIM): Thank you, Mr. Deputy-Speaker Sir, for giving me this opportunity to participate in the Apprentices (Amendment)
Bill, 2014.

The present Bill aims to address a majority of the issues related to apprentices training schemes. This adds to the capacity building of many
of our young people, specially in the manufacturing sector.

In this particular Bill, I would like to flag one provision. Though I agree with the spirit of that provision that we need to encourage apprentices
from other States, in places like Sikkim, we would like to have the first charge of all the apprentices position which come up in the companies or the
institutions that will give these kinds of skill development training. Even though the spirit of the Bill says that in case there is a vacancy, you can
bring the requisite apprentices from other States, I think, the first charge should be with the State. In this respect, whilst framing the rules, I think
this particular portion needs to be taken care of and I request the hon. Minister, through you, to make sure that the State Governments can frame
the rules in this particular regard.

As far as the other things are concerned, this particular Bill has certain provisions which would make it at par with the requirements of time
and therefore, I support the Bill.

SHRI N.K. PREMACHANDRAN (KOLLAM): I thank you very much, Mr. Deputy-Speaker Sir, for giving me this opportunity to speak.

I am also of the opinion that this Bill, which is having great ramifications with respect to the new employment market especially in the case of
apprenticeship, be referred to the Standing Committee of Labour and Employment. This is the first Bill which the NDA Government is presenting in
this House which is starting with the labour reforms. They have got the spirit of labour reforms from the Rajasthan Government which have made
some amendments in the Factories Act, the Apprentices Act and other labour legislations.

So, the first objection to the Bill is that there is no consensus in the tripartite mechanism. There are so many organisations, like National
Labour Conference, etc. in which these matters are discussed thoroughly. A national consensus has to be arrived at in respect of labour reforms.
Unfortunately, on this Bill there is no national consensus in the Indian Labour Conference or in any tripartite mechanism in which all the stakeholders
are present. There is no such mechanism for arriving at consensus over these reforms in the labour sector, especially in the Apprentices Act of 1961.
That has to be taken care of because it is the democratic right of the workers. They should have a say in respect of the reforms and the workforce
should be given an opportunity. That is point number one.

The Statement of Objects and Reasons also states that this is to enhance the training and employment of the new workforce. They have to
be given proper training. This is the main object of the Bill. But will that aim be fulfilled by the new provisions of the Bill? That is my main question.
Almost all hon. Members who spoke before me have narrated the employment scenario, and the skilled labour scenario in our country.



During the last year, that is during 2013-14, only 2.82 lakh apprentices were appointed as against the existing vacancies or existing
apprenticeship seats of 4.9 lakh. Though there is a capacity for 4.9 lakh, only 2.82 lakh apprentices were filled. It means the employers or the
entrepreneurs or the corporates or the industry are not willing to accept and give proper training to these new entrants who are coming out of IITs
or polytechnics. So, what is the intention of this legislation?

Now, we are amending the legislation so as to give more flexibility to the employers or the industry. The stringent provision of imprisonment
is being taken away. That provision is going to be amended. So, what would be the fate of new generation aspirants as far as getting training,
especially in the case of Scheduled Castes/Scheduled Tribes, Other Backward Classes, and the weaker sections of the society? Only because there
was a mandatory provision in the 1961 Act, they were engaged as apprentices. Otherwise, they would not have done it. We are having a stringent
provision in the 1961 Act which says that they have to engage such and such number of apprentices in the industries. Even then they are not
allowing these poor people to get inside. Suppose, that stringent provision in the original Act is taken away by means of this amendment, definitely
that would adversely affect the poor and the common people who are coming from the downtrodden families. That would be the impact of this Bill.

We are all talking about skill development. The hon. Prime Minister, while replying to the debate on the Motion of Thanks to the President's
Address, had said that the Government wants to turn "Scam India" into "Skill India". If that is the case, will the proposed amendment help make
India a skilled nation? To my mind 'no'. The deprived sections of the society will be further deprived of its right to have proper training in the
industry. That would be the impact of this Bill. ...(Interruptions)

I would like to just speak on two or three provisions. If you go through the Bill, you will find that a new provision has been incorporated, that
is 'optional trade'. That is very crucial as far as industry is concerned. 'Optional trade' means any trade or occupation or any subject in engineering or
non-engineering or technology or any vocational course as may be determined by the employer for the purpose of this Act. This 'optional trade' will
not come within the definition of 'trade apprentice'. If you go through the definition in sub-clause (q), 'trade apprentice' means 'apprentice' who
undergoes apprenticeship training in any designated trade. So, this is applicable only to the designated trade and not to the "optional trade'. So, I
would like to seek a clarification from the hon. Minister on that. In the case of 'optional trade', qualification of the apprentice, grant of certificate,
etc. are determined by the employer. So, employer has been given more authority and flexibility. So, that would adversely affect the common people,
especially those who are coming from the downtrodden families.

With these words, I conclude.
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HON. DEPUTY SPEAKER: Nothing will go on record except what the hon. Minister is saying.
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HON. DEPUTY SPEAKER: Hon. Members, no comments please.
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HON. DEPUTY SPEAKER: I shall now put the motion for consideration of the Bill.
...(Interruptions)

SHRI KODIKUNNIL SURESH : Sir, please allow me to seek a clarification. ...(Interruptions)

HON. DEPUTY SPEAKER: How can you ask when I have started the process? I will allow you at the third reading stage.
...(Interruptions)

SHRI MALLIKARJUN KHARGE : Sir, this is not the way. He is the initiator of the discussion on this Bill. He wants to ask a clarification. Please allow
him. ...(Interruptions)

HON. DEPUTY SPEAKER: I will allow him to seek a clarification. Let him speak at the third reading stage.

...(Interruptions)

HON. DEPUTY SPEAKER: The guestion is:

"That the Bill further to amend the Apprentices Act, 1961, be taken into consideration."
The motion was adopted.

HON. DEPUTY SPEAKER: The House shall now take up clause by clause consideration of the Bill.
Clause 2 Amendment of Section 2
SHRI SANKAR PRASAD DATTA (TRIPURA WEST): I beg to move:
Page 2, forlines 28 to 31a8€”

substitute '(r) "worker" means any persons working in the premises of the employer and is employed and paid wages directly by
the employer.'. (1)

HON. DEPUTY SPEAKER: I shall now put amendment No. 1 to clause 2 moved by Shri Sankar Prasad Datta to the vote of the House.

The amendment was put and negatived,

HON. DEPUTY SPEAKER: The guestion is:
"That clauses 2 to 4 stand part of the Bill."
The motion was adopted.

Clauses 2 to 4 were added to the Bill.



Clause 5 Insertion of new sections 5A and 5B
HON. DEPUTY SPEAKER: Shri Prem Das Rai, are you moving your amendment?
SHRI PREM DAS RAI (SIKKIM): I am not moving my amendment.
HON. DEPUTY SPEAKER: The question is:
"That clauses 5 to 12 stand part of the Bill."
The motion was adopted.

Clauses 5 to 12 were added to the Bill.

Clause 13 Amendment of Section 30

SHRI SANKAR PRASAD DATTA : I beg to move:

Page 5, line 9,3€"

after"seats are filled up"

insert "or imprisonment which may extend upto six months or
both". (3)

Page 5, line 18,3€"

after"occurrence"

insert "or imprisonment which may extend upto six months or
both". (4)

HON. DEPUTY SPEAKER: I shall now put amendment Nos. 3 and 4 to clause 13 moved by Shri Sankar Prasad Datta to the vote of the House.

The amendments were put and negatived.

HON. DEPUTY SPEAKER: The question is:
"That clauses 13 and 14 stand part of the Bill."
The motion was adopted.
Causes 13 and 14 were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.

HON. DEPUTY SPEAKER: Now, the Minister may move that the Bill be passed.

A 7 g Ao 2 AT JUTeHeT Feled, H Tedd AT g :
feh Zrr qr-eaTid fatrr e fovar sre

HON. DEPUTY-SPEAKER: Motion moved:
"That the Bill be passed. "

PROF. SAUGATA ROY : Sir, originally, we had asked for sending the Bill to the Standing Committee for greater discussion. It seems that the
Government is not very willing. I had asked a very specific question to the Minister whether he will allow reservation to apprentices working in
Government companies or, at least, agree to give priority to apprentices working in the railways, ordnance factories and in other Government
companies; and whether he will consider giving age relaxation to the apprentices working in the Government companies.



SHRI KODIKUNNIL SURESH : Sir, with regard to wider consultation of this Bill, there are stakeholders from the employers' side, employees' side and
the State Government side. The hon. Minister has said that there was a discussion held in the Labour Conference. But at the same time,
employees' side and the trade unions' side are not agreeing with this Amendment. Therefore, we need another wider consultation with all the
stakeholders. After that, whatever the conclusion reaches, the Amendment can go to the Standing Committee. Therefore, the hon. Minister should
agree to the sense of the House.

SHRI PREM DAS RAI (SIKKIM): Sir, I did not move my Amendment because the Minister will definitely look into the issue relating to giving
preference to apprentices within the State. I would just like to know from the Minister whether he would allow the State Governments to frame the
rules related to this.

HON. DEPUTY-SPEAKER: Now, the hon. Minister.
it s g AR : 3uTemeT Agiey, 3T o A e 4. (SHaU)
SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Sir, please allow me to ask a single question.

HON. DEPUTY-SPEAKER: You have already raised it.

N A% g dT : T A A AfFadl v F Yoo & 1...(CTaee)

SHRI KODIKUNNIL SURESH : Sir, I would also like to know about reservation for Scheduled Castes/Scheduled Tribes/OBC people. That is a serious
concern of this Bill. That has also to be addressed.

HON. DEPUTY-SPEAKER: All right. Let us hear the hon. Minister, now.
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HON. DEPUTY-SPEAKER: The question is:
"That the Bill be passed.”

The motion was adopted.



